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(b) Th, Income-tax Act, 1961 provide
for several steps for enforcing collection
and recovery of 'tax-in-arrears' such as
levy of penalty, attachment of monies due
to the defaulters, distraint and sale of
movable property, attachment and sale of
immovable property, committing the de-
faulter to civil imprisonment etc.
Depending upon the facts and cir-
cumstances of each case, suitable stepy
are take, from time to time by the
Income-tax authorities concerned, for
recovery of tax arrears. Several ad-
ministrative steps have been taken and are
being taken to accelerate the pace of
recovery. For the current year a very high
priority has been given to the collection
and recovery of tax arrears. Targets have
been laid dow, in the Annual Action Plan
of the Department for the year 1982-83
and communicated to the Commissioners
of Income-tax. The Board, too is keeping
a close watch On the reduction of arrears

through reports received from the
Commissioners of Income-tax every
month.

Agreement between workers and Ma-
nagement of Public Sector Under-
takings, Bangalore

420. SHRI SUKOMAL SEN: Will the
Minister of FINANCE be pleased to
state.-

(a) whether it is a fact that th, ag-
reement arrived at between the workers
and the management of public sector
undertakings, Bangalore, on the 9th June,
1981, gave Rs. 700 as monthly salary and
increments of Rs. 25 to workers;

(b) whether it is also a fact that no
increase in salary has been allowed to
Junior Executives till today;

(c) if so, what steps have been taken
in this regard; and

(d) whether it is a fact that with this
agreement the wage revision of workers
and executives has been postponed till
December, 1982?

[ RAJYA SABHA ]
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to (d)
The workers of Bangalore-based public
sector enterprises have been paid ad-hoc
amount of Rs. 25 per month with effect
from 1.1.1981 and a lumpsum of Rs. 700.
Similar benefits have also been extended
to officers i, these enterprises. The set-
tlement with the workers ha;, been
extended by 18 months, i.e., upto
31.12.1982. The revised pay sructure for
officers would also hold good for an
extended period.
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